IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
AT HYDERABAD

Ooriginal Application No.723/96.

BENCH

nt. of Order:17=-7=96.

Between :=-
Y.L.Narasimham

.+« Applicant
And

1, Union of India represented by the
General Manager, S.E.Railway,
Garden Reach, Calcutta.

2, The Divisional Railway Mansger,
S.E.Ra%lway, Waltair.

3. The Sr.Divisional Eﬁgineer (Co=-0rd.),
S.E.Railway, Waltair.

4, The Sr.Divisional Personnel Qfficer,
S.E.Rail ay, Waltair,

5. Sri K,Jagannadham l
6. S5ri K.Lakdhmana Rao'

«s s+ Respondents

Couhsel for the Applic?nt ¢+ Shri P.B.Vijﬁy Kumir

Counsel for the Respondents : Shri V.Bhimanna, S

CORAM;

o s 2.

} for Rlys




[

(Orders per Hon'ble Shri H.Rajendra Prasad,
Member (A) ).

Heard Sri B.M.Patro for Sri P.B.Vijay Kumar, couns

the applicant, and Sri V.Bhimanna, standing counsel for|the

The short question in this 0.A. isfthe

st ok KL velgaba

Respondents,

satidfagtAon of the applicant @Efﬁfgaﬁuzaesaéea of his
o _

in favour of-Respondent No.6. The authorities seemj t

1l for

1T ey Puace

senjority

© have

decided to place the said respondent above the applicaht on the

- the
basis of length of service rendered by the two officia

Casual Labourers. Prima.facie,there does not seem to

illegality in this decision. However, the applicant f

1s as
he any

rels that

this is in violation of some instructions of the Railway Board.

The proper course of action in this instance would bJ

detzled
applicant to submit a proper representation to the hig

for the

her auve

Y
thorities and auait“ézdecision within a reasonable tiﬂe. The

merlt Sowding s
whole question would become—due—for-examiFatden-dn a j

proceeding only if the said higher authority fails to
the facts as stated by the applicant with reference to

oy Ohuji'%v o
and instructions,;zd»égxts»to pass speaking order. No

. ~ . :
seem to lie at this stage. ' Phe—6h. is accordimgly di
n

of without any orders or directions.

2. No order as to costs.

NDF
Member

Dateds:17th July, 1996,
Dictated iIn Open Court,

(H.

epets

avl/

udicial

examine

rules

OOA. WOUld

Sposed-

dﬂ%i§Z§;i(Eb%“;
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0.A.723/96,

. To | "

1, The General Manager, Union of Indisa,
S.E.Rly, Garden Réach, Calcutta.

2. The Divisional Railway Manager,
- S.E.Rly, Waltair.

3, The Sr.Divisional Englneer(Co-ord )
S.E.Rly, Waltair, -~
] ‘ ' . ‘
4, The Sr.Divisional Personnel Officer,
S.E.Rly, Waltair.

5. One copy to Mr.P.B.Vijaykumar, Adgvocate, CAT.Hyd.

6, One copy to Mr,V.Bhimanna, SC for Rlys, CA‘I‘.Hyd.
7. One copy to Library, CAT.Hyd.

8, One spare COpYy.
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TYPED BY CHECKED BY
COMPARED BY " APPROVED BY

IN THE CEN{RAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR,JUSTIZE M.G.CHAUDHARL

ICE-CrHAT RMAN

THE HON'BLE MR.H,RAJENDRA PRASAD:M(A)

: Dated:lw- '5-1996

-

OLDBR/JUDGMENT

M.A.'/R.NCHA..NO.

in

0.a.No. 525795 ) L3 Is¢

o

T.hNo, (W.P.

Admitted and Interim Directions
issu¢de.

Allojed.

Disposed of with directions

[

Di simpssed ) : -

Disdissed as withdrawn

i ssed for Default.

red/Re jected.

No order as to costs. C
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